U

Central Administrative Tribunal e
Pr incipal Bench, New Delhi,

0A-1091/94

New Delhi this the 27th Day of May, 1994,

Hon'bls Mr, Justice S,K, Dhaon, Vice-Chairman
Hon'ble Mr, B,N, Dhoundiyal, Member(A)

shri 8,0, Sanuwal,

s/o late-Sh, N,D, Sanwal,

R/o 133/R, Sector-4,

Pushap Vihar,

New Delhi, Applicant

(By advocats Sh, A,K, Bharduaj)

vaer sus

1. Union of India,

through the Secretary,

Planning Commission,

Yojna Bhawan,

New Delhi,
2, The Deputy Chairman,

Planning Cemmission,

Yojna Bhawan,
New Delhi,

I

3, The Ssction Officer,
Planning Ceommission,
Room No, 415, 4th Floor,
Yojna Bhawan,
Nesw Delhi, Resgpandents

ORDER(ORAL) - '
delivered by Hon'ble fr, Justice S,K., Dhaen,Vice-Chairma

The material averments in this 0.AR, 2ra thosze,
The applicant last worked with the respondents |
ti11 20,11,1992 and thereafter he was disengaced -
from service, He made a representaticn on

3,1,1993ibut in vain,

3, The prayers are - to direct the resnordenis
to sngage the applicant and to continue engaging him’
in preference to the juniorg and outsiders anc to

reqularise the services of the applicant,
3. The relevant Scheme pertaining to regularisstion
of casual workers is, accorfling to the learnec emusntssl -

for the applicant, die not available to the ag$1icanf N
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as, admittedly, he was not currently employed orf
1101993, We, therefore, cannot grant any relilef

so far as regularisation of service is concarned,

4, Like any other citizen of this Countmy,
the applicant is entitled to be considerad for

a fresh engagement on merits and in accordancs udith

lau alonguith others, if he is otheruise eligible end

if and when the respondents recruit fresh casual
workers, The respondents, shall, thersfors, tonsﬁdéx.
the case of the applicants on merits and in

accordance with lav dfiand when they recruit frosh

casual werkers,

5. With these ebservatiens, the application is

dismigs-ad summarily,

( B.N,Dhoundiyal )
Member (A) : Vice Chairmon
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